( I N THE SUPREME COURT OF | NDI A

CRI M NAL APPELLATE JURI SDI CTI ON

CRI M NAL APPEAL NO. 795 / 2005

(Arising out of

RAM CHANDRA PRASAD SI NGH
... . APPELLANT

STATE OF Bl HAR & ANR
... . RESPONDENTS

Leave granted.

The appellant is in jail since 12.9.2003.

t he

appel l ant and the standi ng counsel for CBI on the prayer for

appel | ant be rel eased on his furni shing
. 50, 000/ - to t he

satisfaction of the trial court.

The appeal is allowed accordingly.

( D.M DHARMADHI KARI )

a

bai |

SLP(Crl.) No. 4444/2004)

VERSUS

After hearing | earned counsel for

grant of bail, we direct that the

bond in t he sum of Rs



S.H KAPADI A )

NEW DELHI ;

JUNE 27, 2005.

| TEM NO 19 COURT NO. 3 SECTION I | A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Crl) No(s).4444/2004

(From the judgenent and order dated 12/07/2004 in CRLM No. 11485/2004 of
The H GH COURT OF PATNA)

RAM CHANDRA PRASAD S| NGH Petitioner(s)

VERSUS

STATE OF Bl HAR & ANR. Respondent ( s)

(Wth office report )

Date: 27/06/2005 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTICE D.M DHARMADHI KARI
HON BLE MR. JUSTICE S.H. KAPADI A
( VACATI ON BENCH )

For Petitioner(s)
M . Pranod Kunmar Yadav, Adv.
M. Rameshwar Prasad Goyal , Adv.

For Respondent (s)
M. B.B. Singh, Adv.
M. T. S. Doabi a, Sr.Adv.

Ms. Sandhya Goswami, Adv.
M. P. Parnmeswaran , Adv

UPON hearing counsel the Court nmade the foll ow ng
ORDER



Leave granted.

The appeal is allowed in terns of the signed order.

( Satish K. Yadav ) ( Vijay Aggarwal )
Court Master Court Master

(Signed order is placed on the file )



